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T /ORDER

PER S. R. RAGHUNATHA, ACCOUNTANT MEMBER:

This appeal by the revenue is filed against the order of
the Commissioner of Income Tax, National Faceless Appeal
Centre (NFAC), Delhi, for the assessment year 2017-18, vide

order dated 23.12.2023.

2. At the outset, the Id.AR pointed out that being this

appeal is filed by the revenue, wherein the tax effect is less
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than Rs.60,00,000/- as shown in Form 36 and also does not

come under the exception given in the circular.

3. The Id.DR fairly argued to the submissions of the Id.AR.

4. We have heard both the parties. Hence, in the light of
Circular no. 9/2024 fated 17.09.2024, the appeal of the

revenue is dismissed as not maintainable.

5. In the result, the appeal filed by the revenue is
dismissed.

Order pronounced in the open court on 28" November, 2024 at Chennai.
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